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By Hon'ble Lir. K. Saxenas Member ( J )

These review applications have been

meved on the ground that the judgment of'Krishna

Prasad Gupta Vs. Controller, Frinting and Stationery
1995(6) SCALE 89' npowhele debar s== the Tribunal

from exercising the alternative jurisdiction

under section 19 of Administrative Tribunal Act.

Such an exercise can be done only when the infirmity

of the award given by the Prescribed Authority; cannot
be cured in appeal under section 17 of Payment of Wayes
Act. We do not see such a ground. % far as exerci sing
the jurisdiction under section 17 of the said Act
itself is concerned, the Trihuna(has no jurisdiction.

Thus, there is no ground of review. As suchy, they
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